':(-'ai URT OF MS. NIRJA BHATIA, SPECIAL JUDGE, PC
0 ROUSE AVENUE DISTRICT COURT, NEW DELHI

CBI Vs. Ramjee Singh & Ors.
IA No.2/2020
RC No.16(A)/2016

Sharma, 1d. Sr. PP for CBL
B amsel for A-2.

: taken up physically as per duty roster No.
2z JRADC/2020 dated 28.08.2020.

opose to decide the application moved on

ficant/A-2 Hari Shankar Jha.

vestiga ing agency (CBI) seized an amount of
ym the residence of the applicant during the

sequent thereto, the seized amount was
No. 604841110000990 on 13.11.2019 in
Delhi with Bank of India on the

rge-sheet submitted by the
int of Rs.21.50 lacs as
s from the house of the
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1 21.10.2016 and is only mentioned about the amount of Rs.20
e money, which was seized from the possession of the applicant

¥ proceedings).

icant states that on 24.04.2017, another application was moved.
kept pending with liberty to consider it at a later stage as is
om the order dated 03.05.2017. However, it was disposed off
dated 20.04.2018 with the direction to CBI to open the bag of
In presence of defence representative for noting down the
es, taking photographs and preparation for Panchnama

e same to RBI for needful.

that he had moved second application on

order dated 11.08.2017 on the ground that
2017 was pending disposal.

ha d. Old currenc
nverted in FDR
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ed bank notes (old currency notes) from RBI and it is also not
n 21.10.2016 an amount of Rs.20 lac was seized as case
g trap proceedings of accused Hari Shankar Jha (applicant
was caught red handed while accepting bribe amount
Shah of M/s Shashvat Jewellers Pvt. Ltd. on behalf of
Singh. It is averred that the amount of Rs.21.50 lac should

 to the applicant as he could not satisfactorily account for the

since the amount was seized in cash from the
/accused, the same are made case property and
pplied to the applicant/accused. The claim of
amount of Rs.21.50 lac is not the case
verred that the applicant/accused acted as a
h and has also revealed to as acted in such
Patel of Sharda Homeopathic College
aryan Homeopathic College, who have
sed Hari Shankar Jha for affiliation
that similar instances against the

aving regard to the aforesaid, the

Id. Counsel for the
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reuments, 1d. Counsel for the applicant/accused has not been
_ “clearly and reply satisfactorily as to how the amount of

AC _ ne to be possessed by him, which was recovered during raid
n 21.102016 (which fact is admitted by him during
s not the case property as he has claimed.

1se for applicant/accused has vehemently argued that the
lac is the personal amount, which was lying in cash
stated to be a hotelier. However, he has not
support thereof. He has relied upon ITR and one
04.2016 to 21.10.2016. However, the ITR does
21.50 lac to be in hand, to which, now 1d.
d up till till 31* March and the remaining
thereafter. The computation of income and
ing 31.03.2016 shows cash in hand
ission is accepted, it is requisited to be
. (approx.) is added subsequent to
ok, which appears to be a computer
tion, is neither the authenticated
support to any entry from the
business and/or specifically
6 lac approximately was
at the time of raid total
the applicant. No
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orting document/material filed. Even otherwise the source

n is not stated. Further more, the averments that the

ailed this amount seized during seizure conducted
on 21.10.2016 from the house of the applicant,
et Mr. Jha, 1d. Cousel for the applicant himself

for the applicant now submits that

ds no value as it could not have been taken

agree with this proposition.  The
s filed by the IO, has been taken on
and copy has been supplied to the
y and the averments to the contrary
rd which are now being made

empt in desperation to seek

| ts as are clearly shown in

d having been made part

, for all the above stated
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Spl. Judgé PC Act (CBI)-03,
RADC, New Delhi/30.09.2020
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